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CBII'I1tAL AnT IIWhtAft\IB TJUBUJIAI., M.l +JIARAD B' *CJ1 

BOrJa.& ... .LIL GAUJt I ••• ,,. (.Fl. 

origi.na1 .&pplleation II'WIIber . 980 or 2001. 

ALI..AHABAD this the 11.,-

R.B. Pandey, 1100 of Sri K.D. Pandey, reaident of vi1Ja8e and poat. 
Badrauli Pandey, Diatn:it- Deoria. 

•.•.....•...••. AppH_cailt. 
wa1v1 

1. Union of btdia through ita Gtmeral Maner, Korth Eut Rallway, 
Oorakbpur. 

2. Divisional Railway Manager (Commercial), North Eaat Railway, 
Varanesi .. 

3. F.A &C.A. 0 (Penman), North East Railway, Oorakbpur . 
... ...... ... ... .. Respondenta 

Advocate for the applicant: Sri Balhiahtha Tiwari 

Advocate for the ReMpondeota : Sri D.P. Singh 

OBDIB 
Learned couneel far the applicant at the VPrf out Nit hlvited my 

attmtion to Ofice Order Jlfo. 160/05 (Annemre A-5 of O.A) and 

submitted that last pay drawn by the appJicant ia Ra. 6050/-. Learned 

couneel for the applicant would further oonten.d that his peoaioo baa 

wrongly ~ fixed and he .ia being pUt Ra. 1470/- only. Leemed 

couneel for the applicant further invited my atteotioo to Annemre- 6 of 

O.A and submitted that r•poadeota are atill paying leuer penaicm. 

Leemed couneel for the applicant further eubmitted that for red! u•l of 

hie griewnce, the applicant baa already pceCerred reprMS1tatioo dated 

24.01.2006 (Anni!IXW'8A·7 ofO.A) before the Divisional bilway Men•r 

R.E. Railway (.-pondeot Jlfo. 2) and stated that the griel.wlce of the 

applicant might be redreeaed if a directi.m ia gM!o to the oamplltsd. 

authority i.e. the DMeioual Railway »enaaer , R.E. Railway (r•.fi"'D'4•~ 
J../ 
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Bo. 2) to consider end decide the pending repreaeotation (referred to 

abovef within specified period. 

2. Learned counsel for the respondents has no objection, if truch 

direction is given. 

3. Having board both counsel for the parties, undisputedly the last 

pay drawn by the applicant is Rs. 6050/- and it is not underataodable aa 

to why the respondents are not paying pension to the applicant ln 

accordance with the proviaions and rules on the basis of last pay drawn 

by him. Accordinsly 1 hereby direct the competent authority i.e. the 

Divisional Railway Manager , N.E. Railway (rspondeot No. 2) to conaider 

and decide the pending reprsentation dated 24.01.2006 (Ann8XUJ'e A-7 

of O.A) by a reasoned and speaking order talcing into account the points 

raised therein and also in accordance with relevant rules and provisions , 

within a period of three months from the date of receipt of cerillied copy 

of this order. While deciding the said represeotation, the competent 

authority aball treat this O.A as part of representation and consider each 

and every point raised therein. 

4. With the aforesaid directions, the O.A is dispMed of finally with no 

order as to costa. 

Be noted that I have not passed any order on merits of the case. 

/Anand/ 

k9~v-A 
MEuhER-J. 


